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In the aforesaid premises, respondent 

No.1, Member (Personnel), office of the Director 

General, Posts, Dak Bhawan, New Delhi, is 

directed t o call for the records and examine the 

matter/grievances of the applicant in exercise of 

the revisional powers and, if he is not to 

exercise the said powers, he is to send the case 

to the appropriate revisional authority for due 

consideration of the case/grievances of the 

applicant. 

The grievances of the applicant 

should receive due consideration, as aforesaid, 

within a period of six months; within which time 

the revisional authority should call for all the 

material records from the disciplinary 

authority/appellate authority and give due 

justice to the applicant; notwithstanding the 

hypertechnicalities of non-submission of the 

revision petition in proper form/through proper 

forum/in time. 

With the aforesaid observation and 

direction, this O.A. is disposed of. No costs. 

Send copies of this order along with 

copies of the Original Application to the 

respondents at the cost of the applicant, and the 
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respondents are directed to comply with 

the orders within six months from the date of 

receipt of copy of this order. 	Mr.Padhi 

appearing for the applicant undertakes to file 

the required postages for communication of this 

order and copies of the Original Application to 

the respondents by 26.04.2002. 
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